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BEFORETHEHON’BLENATIONALGREENTRIBUNAL 

PRINCIPALBENCH,NEWDELHI 

O.A.NO.7410F 2024 

IN THE MATTER OF: 

Ravindra Kumar ...Applicant 

Versus 

Union of India & Others ... Respondents 

! 

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO. 

3/DELHI DEVELOPMENT AUTHORITY, TO PLACE ON 

RECORD THE ACTION TAKEN/STATUS REPORT. 

I, Manonas S/ En. Doonags, Raniiged about? ‘v- years, 

presently posted as Superintending Engineer DDA, having 

my office at Vikas Sadan, INA, New Delhi do hereby solemnly 

affirm and declare as under: 
{ 

1. That The Deponent is well conversant with the facts and 

circumstances of the case, as per the records maintained by 

the Department and as such competent to swear and depose 

the present affidavit. The present affidavit is being filed on 

behalf of the Delhi Development Authority (“DDA”) 

Respondent No.3, to place on record the action taken/status 

report, pursuant to the order dated 01.07.2024 passed by this 

Hon’ble Tribunal. 
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BRIEF BACKGROUND 

2. The water body known as “NayaJohad” is an inland natural 

wetland located in the District Park at Sector 23 of Dwarka, 

Delhi. The Storm Water Drain (“SWD”) along Sector 23, 

Dwarka, at MP Road No. 210(110) and MP Road No.226, is 

managed and maintained by the DDA.The SWD situated at 

MP Road No.210, serves as a source for rainwater flow into 

the water body 'NayaJohad.' As part of management and 

maintenance of the SWD, the answering Respondent/DDA, 

carries out regular desilting, prior to the monsoon season 

annually. It is submitted that the desilting of the SWD at MP 

Road 226 and 205 for this year has already been completed 

prior to August 15, 2024. 

3. The sewerage / dirty water discharge from these outfalls is 

trapped by an intercept or chamber, before entering Trunk 

Drain No.2 (Peripheral drain) and through separate pipes 

transferred to 7 MLD Sewage Treatment Plant (STP), which 

has been completed on February, 2024, in Compliance to the 

directions issued by this Hon’ble Tribunal on 05.03.2020 in 

OA No. 06/2012 in the matter of Manoj Mishra v/s Union of 

India. This STP caters to discharge of sewerage from outfalls 

of storm water drain of nearby areas. 

4. It is pertinent to mention here that the connection to 

‘NayaJohad’ is before the interceptor chamber. Further, 

currently, the connection to this water body from the Storm 

water drain situated at MP Road No.210 has been severed and 

closed, in order to prevent any contaminated water to flow 

into the water body. 
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5. By the letter dated 16.07.2021, DDA, referring to the 

Integrated Drain Management Cell (IDMC) constitutedin 

compliance of the directions issued by this Hon’ble Tribunal 

on 05.03.2020, in OA No. 06/2012 titled “Manoj Mishra v/s 

Union of India”, informed the Delhi Jal Board (DJB) that the 

sewage from Sai Enclave in Sector 23, Dwarka, along with 

other adjacent areas, is being discharged into Trunk Drain 

No. 2(Peripheral Drain) in the Dwarka region and requested 

the DJB to take immediate action to prevent the discharge of 

open sewage. The copy of the mentioned letter 

dated16.07.2021 is annexed herewith as Annexure R-1. 

6. Thereafter, a communication dated 10.06.2024was recently 

received by the answering Respondent from Capt, Mann, 

President of SukhDukhKeSaathi (Regd.) RWA, wherein it 

was once again it was requested to stop the entry of sewage 

water flowing in storm water Drain of Sector 23, at MP Road 

No.110. The copy of the mentioned letter dated 10.06.2024 is 

annexed herewith as Annexure R-2. 

7. Immediately thereafter, by the letter dated 18.06.2024, the 

DDA brought to the notice of the DJB the possible 

contamination, of sewage from Sai Enclave in Sector 23, 

Dwarka, and requested the DJB Delhi Jal Board,'to- take 

immediate measures to prevent flowing of sewage into the 

SWD. The copy of the mentioned letter dated 18.06.2024. is 

annexed herewith as Annexure R-3. 

8. By the letter dated 01.07.2024, the DJB informed the DDA 

that at the inspection conducted on 29.06.2024, it was found 
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that no sewer connections were found entering the SWD. The 

Delhi Jal Board accordingly requested for a further joint 

inspection to identify any illegal sewer connections into the 

SWD, in the said area. The copy of the mentioned letter dated 

01.07.2024 is annexed herewith as Annexure R-4. 

In response to the aforesaid letter, the answering Respondent 

issued a communication dated 24.07.2024 to DJB stating that 

sewerage is continuing to flow into the SWD, and informing 

that to address this issue, a joint site inspection has been 

scheduled for 27.07.2024. The copy of the mentioned letter 

dated 24.07.2024 is annexed herewith as Annexure R-5. 

JOINT INSPECTION/ACTION TAKEN 

10. 

11. 

It is submitted that a joint inspection of the SWD at MP Road 

No. 210(110) and MP Road No.226 was conducted on 

27.07.2024,wherein the representatives of DDA and DJB 

were present. Applicant No.2- Mr. Diwan Singh, Captain 

Mann — resident of Sadbhavna Society, Sector 23, Dwarka, 

and the President of Chitrakoot Society, Sector 23, Dwarka, 

were also present.The SWD was inspected thoroughly at 

various points, on the said roads and adjacent roads. The 

inspection started from Sai Enclave Society Gate on Road 

No. 210, going towards Chitrakoot Society on Road No.226. 

During the inspection it was observed that the DJB chambers 

on the crossing of Road No.226 and 210 are fully chocked. 

Further, the sewer line of the service road of the Sadbhawna 

and Chitrakoot Society, on Road No.226, Sector 23,were also 

found fully choked. — 
(2 CAE 
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12. Inspection of the SWD and sewer line chamber inside the 

Chitrakoot Society further revealed that a sewer line chamber 

of the Society is connected to the intercepting chamber of the 

SWD managed by the DDA. Due to the foregoing,overflow 

from the sewer lines, during the monsoon season, result in the 

mixing of sewage with Storm Water. Consequently, this 

contaminated Storm Water is discharged into the Storm 

Water drain at MP Road No.110. 

13. The SWD along the DGS Society(adjacent to Chitrakoot 

Society on Road No.226) was found to have clear water, with 

the bottom of the drain also completely visible. No traces of 

any sewage was found at the said spot. 

14. The conclusion of the Inspection carried out on 27.07.2024, 

is reproduced below: 

(i) DJB will take action to dechock the sewer line of MP 

Road No.226 from Chitrakoot Society to MP Road 

No.226 &210 Xing. i 

(ii) | Chitrakoot Society RWA will take action to remove 

connecting pipe between the sewer line and SW Drain 

intercepting chamber inside the society. 

The copy of the inspection note dated 27.07.2024, along with 

acknowledgment of receipt of the persons present during the 

inspection is annexed herewith as Annexure R-6. 

15. It is relevant to mention here that the sewerage /dirty water 

and discharge from these outfalls is trapped by an interceptor 

chamber, before entering Trunk Drain No.2 (Peripheral drain) 

and through separate pipes transferred to 7 MLD Sewage. 

-—” Seal of tha a= 

~~ t{ 4 ( A t A oo Co> SA 

QM, : we ¥ e iN o 

Er. MANOHAR SRE ES 
SE/DCC-1 Som: . 
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5162



16. 

17. 

Treatment Plant (STP), which after tertiary level treatment is 

discharged into Trunk Drain No.2 (Peripheral Drain) again. 

The said STP was completed and inaugurated in February, 

2024, in Compliance to the directions issued by this Hon’ble 

Tribunal on 05.03.2020 in OA No. 06/2012 in the matter of 

Manoj Mishra v/s Union of India. This STP caters to 

discharge of sewerage from outfalls of storm water drain of 

nearby areas. 

It is also submitted that the connection to ‘NayaJohad’ is 

before the interceptor chamber and as such, currently, the 

connection to this water body from the Storm water drain 
{ 5 

situated at MP Road No.210 has been severed and closed, in 

order to prevent any contaminated water to flow into the 

water body. 

The above information, documents and present Affidavit are 

submitted accordingly. 

WwW) _ 
DEPONENT 

Er. MANOHAR 
SE/DCC-1 

VERIFICATION: 9 “4 SEP 2024 . 
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Prnexuore- RA 

RAN fy; A dy y Uf q Mt MIRYAR 
ae ar SEA tga gaart wy 

a IRS, nny: & feee-110075 E-mail: wanad ut sty Biss se I@(imall.com SPUN; 044.44 uasLcom 

od 

"20092344 No. F.81(256)/Ales/DPD-3/0D/v2020.9, 19) Dated: | | aCe 
To, 

The Executive Engineer (C) OR-XIy, 
Delhi Jal Board, SPS, 
Najafgath, New Delhi-119 043. 
E-mail: eecdrxiv@gmail.com 

' 
Sub: Integrated Drain Management Cell (IOMC) for remediation and drain management of ali drains of Delhi, ¢ of NCT of Delhi constitu 

05.03.2020 OA No. 06/20 
India & Others. 

Ref: No_F 81/256) 

haired by the Chief Secretary, Govt, led onthe direction of Hon'ble NGT dated: 12 in the Maller of Manoj Mishra V/s Union of 
‘McsiBPD-SOBAN2000 24011 -pated-t8-06-2631 

_ 

With reference to the ciled subject Matter j thas been observed that sewerage flow from SAL Enclay @ in Sector-23 Dwarka & other nearby areas is floy Crain no. 2 in Dwarka area. The sey, 
hazard and has been b 

4iNg in trunk 
erage flowing in open drains is a environment 

anned by Hon'ble NGT, y 
You are requested lo prevent the open Sewerag @ from flowing in Trunk Drain No. 2 to avoid any adverse comment from Hon'ble NGT 

} 

/ 

(Wo Ue Rie wey 
afr atria 

ERB UR wese3 Copy to: 

1. CE/Dwarka, DDA for kind information. 
2. SE/DCC-2, DDA for kind information, 

™ 
3 E-I/DPD-3, to pursue, 
pound file, 

apni ae 
1G 4 aww) 

alten Paice \1 
GRU Wao weg-3 
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QANEXRORE - crs iene 
TT 

cl EE Dees sya wag 
Chief Engineer, DDA { aqs . 40.06,2024 ° 
(Dwarka) \° 2 oh 

. 1 fa) ’ 

Manelapunl, New Delhi {? 

: Subject: Requ 

i ' “St 0 stop entry of Sey of Sec -23, along Road H NO 110 [in front of EPFO building) YORE Wator lowing in Stromwater Drain ; — 

; 
ae Goldolo Dear Col sahab, miResicatall Lines 

i Namaskar | uaa AMAL... i; pio 

isi cake e This is in regarding to sustenance ofan... peta pane tices ee" 

Set -23. This water body 
ons hat mmunity and DDA working jointly. It is also one of the Pate fresh water 
ovies of Delhi with a Pristine woodland around it that makes it a complete self sustaining eco system. It has also demonstrated a s 

cots marked improvement neart 
hesanes body. Dethi University has published a case study of the success 

of this water body, In 201 dies Committee with 3 honorable Lt Governor formed Dwarka Water Bo pent 

This water body receives its water primarily during monsoons through stormwater drain network 
that drains Sec 22-23 and is released into water body through a link before this sarcervat ey drain 

meets TD-2. Sadly, for last two -three years some amount of sewage is found entering it time wits 
2gzin and this has contaminated the water body very often. Many times fish and other aquatic 
enimels have died en masse. The matter has been well reported to your officials every time. Last year 

the concerned agency tried to find the source of sewage but were unsuccessful. Last two- three 
months we noticed the sewage quantity is getting larger and regular. This sounds death knell for the 

water body as contamination would kill all fish and other aquatic wildlife, at the same time doing 

enother irreversible damage by recharging contaminated water into our aquifers. We request you to 

direct the incharge of this drain to make amore concerted effort to solve the problem. Not only the 

source need to be blocked but also it needs to be properly diverted into the sewage network so that 

it mzy not epain overflow into the storm water drain during monsoons. Our requestto Dy Director, 

we Horticulture drew an immediate response. He has written to Ex En, DMOD-ll and ExEN, PD-211 for 

pa necessary action. 

ot Sir, thes become an emergency as monsoons are just approaching overhead, We request you to 

solve the problem at the earliest, The local community will be highly grateful. 
A\ 

ie ( Wingly elso see Email sent to you at cedwarka@dda.orgdn that has ples of dead fish and sewage inside 
LT uf . 

a} 
Sa ssormysater drain.) Sas) 

) 

yi Kepars, \\ . 

“4 ‘ Es 
PIC LX eV OS «1S @ A 

i aS We \ 

‘ sp|o3n singh 

“. 

~ 

AZT 

Caprss Mann 
8 Convenor, §e-22,23 Dwarka Forum. President, Sukh Oukh ke Saatht 

gai, Bn Uoy Woy -colbew, Mpls (Meg), NWA, 

Qie-FA, Seo, 
YY python i JO r Ye “Ad 

ADLNMbEE 1OUS 
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e 

ANNEXKY RE - RS 
—_ 

fears MUL 
wrafag af ae Ufarsrll Wus-11, 

Soha aA Agee 5 OLAS Feett-1 10075 
E-mail; eepd11@dda.org.in 

No: F.81(256)A/e/PD-11/DDA/2020-2021 | p22 Date:/ 8/06/2024 

To 
Additional Chief Engineer 
DJB, Govt. of NCT of Delhi 

Command Tank-4, Sector-20 

Dwarka, New Delhi-110077 

Subject:- Request to Stop Entry of Sewage water flowing in strom water drain of 
Sector-23 along road no. 110 tin front of EPFO Building). 

Reference:- i)F81(256)/A/Cs/dpd-3/dda/2020-21/271 dated 16.07.2021 
ii) Letter Dated 10.06.2024 (address to CE (Dwarka) by members of 

committee of water bodies of Dwarka Zone. 

With reference to cited subject matter. It has been observed that sewerage flow 
from Sai Enclave in sector-23, Dwarka and other nearby area is flowing at S.W Drain. A 
request regarding to stop entry of sewage water flowing in storm water drain of sector- 
23 (along road no. 110 in front of EPFO building) has been received by this office 
through members of water bodies of Dwarka Zone under the committee constitute 
by Hon'ble LG, Delhi. This S.W drain rain water feed the water body at sector-23 
during monsoon. It is pertinent to mention here that as per “Integrated Drain 
Management Cell (IDMC) for remediation and drain management of all drains of 
Delhi, chaired by the Chief Secretary Govt. of NCT of Delhi constituted on the 
direction of Hon'ble NGT dated 05.03.2020 OA No.0672012 in the matter of Manoj 
Mishra v/s Union of India & others”. The sewage flowing in SW drain has been 
banned by Hon’ble NGT. 

In view of above, it is therefore requested again to stop the sewerage to entry at SW 
drain. 

Copy to:- 

1. CE/Dwk for kind information. 
2. SE/DCC-1 for kind information, 
Sh a aan nee member of water bodies of Dwarka Zone to pursue the matter vith B :- B- NE 

VarKeE 
oe B-403, Navrattan Apartments, Plot 7A, Sector-23, Dwarka, New 

4. AE-l & AEE-I] for information and & n.a. 
_ 5. Guard File 

: wip 
r8/o6/)° a 

sftemt afta 
Uh abara wus-11 

Oe 

Scanned with CamScanner 
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tee rete en 

DELHI JAL BOARD 

ANNEX RE - Ruy 

| GOVT. OF NCT OF DEL | 
| OVEICE OFTHE ASSISTANT.ENG NEBR Mesaiyr 
| COMMANI)’ PANK-2, MADIIU VIHAR, NE W DEL og | , | 
| EMAIL 3- hansrajmecna20 LO@email.con, M-+9 | L96505i0H6 | | 

No.t- DIB/ATE-1(M-37/3-1)/2024-25/7 1 009 ne - | 
Dated pref 4Y ' 

To RAH ATE ot Arf 
. : * t <7 

Executive engineer (DPD-11). Maa Tp. $2 = 

Delhi Development Authority _ | j ._ ui 

Central Nursery Divarka Seetor-5 ata 2.5): Ler AG 

New Dethi- 110078 i 

| 1. 

Subject: - request Lo stop catry ot sewerage water flowi ing in storm water drain of Sector-23 

along road no. 110 (in front of EPFO Building). : 

Reference: (1) PST S6)A/Cs/dd-3/dda/2020-2 1/271 dated 16.07.2021 i q 
, > Fe cies s : : a te 

(11) Letter dated 10.06.2024 address to CE(Dwarka) by member of committee of a. 4 
water bodies of dwarka Zone, 4 bill 

Gi) FS 1(256)A/e/PD-1 1/DDA/2020-202 1/122 dated 18/06/2024 Bea 
. Ho ken 

I i ; u 
iy 

With reference to cited subjcet and mentioned reference letter, a joint inspection has t 

been carried out-along with DDA (AE) officials on dated 29/06/2024 to trace out sewer 

connection into the storm water drain at mentioned Jocations and further held on reported. 

‘There are no sewers connections have found into the storm water drain. 

Ik is request, kindly fix the further joint inspection to trace out illegal sewer 

Comuection inty the storm water drain please. 
. . s 

\ 
‘ Zz \ = 2 

%- p ra es - 

\~) a Lt ek, 
6 Se 8) C~ CT oi] aoe . 

‘) : \ (Hlansrajy Ylecna) 

° AN 7 oR AsstyEneineer (E37 3 ; 7\ S < ( ‘oa 

Ke ( }A ao 7 ; 3 Tans SY: fay Mee oy) 7 

: a | f AN MSStSTANe Engineer 1M):37 > ‘4 ie i ‘ 

LP Va Aw Delhi Jal Board 
sa a a Y 
V4 Ls. 

“J Lie 

ree 

Scanned with CamScanner 
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ag. PnnexvRE- RE 

& Most Urgent 

SE i" _ {Being a NGT Matter) 
AY - an Pp a ' 

of feet frery = it 
atl antl ‘i vi): =. wratera aiftraeht efiriat ufkatsrat Wus-11, 
a eas asta aR, Meets aR AES Reett-110075 

E- mail:  eepd1@dda. org.in 

No: F.81(256)/A/c/PD-11/DDA/2020-2024} 5-3 Date:9u/07/2024 

To, 

Assistant Engineer (DUB), 
O/o The Assistant Engineer M-34/37, 
Command Tank-2, Madhu Vihar 
New Delhi -110059 

Subject:- Request to stop entry of sewerage water flowing in storm water drain 

of sector-23 along road no.110( in front of EPFO Building) 

Reference:- i) DJB/AE-I(M-37/34)/2024-25/1032 dated 01.07.2024 
ii) F.81(256)A/c/PD-11/DDA/2020-2021/122 dated 18.06.2024. 

‘ 

With reference to above cited subject matter, the sewerage is continuing flow in 
‘ihe drain in front of EPFO building sector-23. This may be over flow sewerage Sai 
Enclave sector-23 or CGHS Society sector-22/23 sewer line. 

In this connection, a joint site inspection has schedule on dated 27.07.2024 at 

10:30 AM. Meeting point near EPFO to trace oul the sewer connection so that 

sewerage flowing in SW drain can to be stopped. 

aft siftria 
Ufvalsrat Wvs-11 

Cony to:- 

1. CE(Dwk), for kind information please. 

2. Add. Chief Engineer (DJB),, O/o DJB, Govt of NCT of Delhi, Command Tank-4, 

Sector-20, Dwarka, New Delhi-110677. ' 

3. SE/DCC-I, for kind information please. 

4. Sh. Diwan Singh member of water bodies of Dwarka Zone to pursue the matter 

with DJB, Add:- B-403, Navrattan Apartments, Plot 7A, Sector-23, Dwarka, New 

Delhi-11 0077 
EE/DMD-2, for information. 

AK -VAEE-N for information and n.a 

7 File. 

On
 

p> 

feet 
anftrond) attra 

ORG WUS- 11 

eapeth nett te eee Scanned with CamScanner 
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me : aes * i eca 16 boa 

Perea Pn necoRE — X6 

OFFICE OF THE ASSISTANT ENGINEER-I | 

DWARKA MAINTENANCE DIVISION NO.2 

CENTS NURSERY SECTOR-5, ‘DWARKA, 

eee NEW. DELHI- 110075 

No. e ONSEN. eA. 5 SR, ae : Bae calIEee 

_ INSPECTION NOTE ee : 

Sige: Inspection - Note of connectiori of jewerage ‘in Storm water drain along 

Sector-23. along Road No. 110 (Read as’ 210) ( (infront of EPFO Building). A 

meeting was organized by ER(PD- ‘1 1) with: ee dated 7. O7. 2024" 

The following Official anid: representative present during the inspection: 

(i): Navneet Kumar (AE/DMD- -II/DBA), eas ak 

ii) Hansraj Meena (A /DIBy Fe aia “a 

iii) Diwan Singh (Public Represenestivey ( 
E a : 

(iv) Captain Mann (Nature ‘Activist & resident Sadbhavna society) 

(v) Society President (Ghittakoot: Sariety) 

With reference to. above: ‘cited. subject matter, for inspection, of SW Drain | 

of MP Road'210 and MP Road No. 226. ; "The inspection has started from Sai 

Enclave Society Gate towards 226. & 210, ‘Xing to aete Chitrakoot Secley Gate 

- on-MP Road. IO: 226, i 

The following observations were 5 Hoted't during the inspection are:- 

i, The chamber along Sai Enclave > ORIEN have found traces of sewer in SW . 

: Dr ain. 

2. The EPFO have sewer. connection in ‘the Opposite side running DJB main 

- gewer line. The DJB sewet line is found’main operational opp EPFO. 

3. The SW drain along DGS Society on,MP Road 210 have clear Rain water 

with bottom oleagly visibie . Shows no sewerage mixing in storm water 

drain. 
“4, The DJB Charabers. on 226 8 210 ‘xing have’ found fully chocked. DJB 

AE have mentioned that there is missing sewer line chamber, which DIB 

will trace out to declog. the sewer line. 

5. It has: been noticed that the sewer line on service road and: in the 

societies Sadbhawna & Chitrakoot' have fully. chocked: The SW Drain 

intercepting « chamber, inside chitrakoot society have: connected with 

inside sewer line chamber. Due. to sewer over flow the sewer line 

water. mixed! in Sw Drain which connected. in. DDA Storm water 

drain. 5 

ANNEXURE  "R-6"
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i 4 Conclusion 
J 

\ 

aS yeaa 
om ne Rt al, (Er. Navneet Kumar) a Assistant Engineer-] 

Cone 
at DMD-II/DDA 

* Copy to: 
. 

fn, 
1. SE/DCC-1, Dpa for kind information, - » 2. EE/DMD-II for kind information., -:_ nee: Br teh 

S. Assistant Engineer /DJB ,O/0 The. Assistant Engineer M-34/37, 
Commant Tank -2 ,Madhi, Vihar , New, Delhi-110059, 

sO €ntioned in Note. | pe a oe ee _ 
. URWA President » Sadbhawna Society Sector-23, Dwarka, New Delhi for 

~. Necessary action, 
yA 

wy 

a: a . . ! % : . _ y, " - "SRY cee 
a 

Q : . 

my, Ne er _ Assistant Engineer-] 
DMD-II/DDA 

a eer att , ji he. Con vertabro» after Felephonte Conve 

ee eee ie Seige Yon. weak a Scanned with CamScanner
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= DELHI DEVELOPMENT AUTHORITY 

a t5 
NCT OF DELHI COURT FEE 

DLCT0615755E2458N @ 4374385 hee ne 

UII 
POWER OF ATTORNEY 

i THEECOURTOR,... DACHO sing ipal..eacn.» NWSW. Bellu 

No...0A.J..... [ ra of 20.2.MA.....00 : 

ort RN TDAH OR MOOG HE cust PIAp /PetitionerGomplaintant 
VERSUS ' 

Ree U5... NA. POS ror nnnneemmnnmnnmnnDefat of Rest 

Sree eee ener reese seer er eee ea Eee eea seer ees ssaBTOe sera enee sess EETSEOOOFEDDDETD Hm as see T esas sEsssE HOON TIDE GETErersssaasrstbETEEEsNenessssaTrsncewsresressasresstsEHETEsareeee 

Delhi Development Authority an behalf of Delhi Development Authority the above named.. Warn.ot) 0%] Resporeler 
Ms. Frabhsahay kauy, Standing Counsel, D| 731/06 

do hereby appoint. Ms. Ddeekgha L. Kakay, ‘Adv: Dlusu los 
EE Sect caa cise SEE Le aera ota ee ee ee hereiafter called the Advocate(s) to be my/our Advocate(s) 

in the above noted case and authorise him/them :- 

To act, appear and plead in the above noted case in this Court or in any other Court in which the same may a 

be tried or heared and also in the appaliate Courts. 

To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions, 

revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or 

other documents as may be deemed necessary or proper for the prosecution of the case in allits stages. 
To file and take back documents and also withdraw unspent diet money or printing tharges that may arise 

touching orin any manner relating to the said case. 

To take out execution proceedings. 
To deposit draw and receive: money cheques, and grant receipts therefor and to do all other acts and things 

which may be necessary to be done for the progress and in the course of the prosecution ofthe said case. 
To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities 

hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our 

behalf. 

And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their 

substitutes in the matter as my/our own acts, as ifdone me/us to all intents and purposes. 
And I/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will 

inform the Advocates for appearance, when the case is called. 
And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of 

the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any 

negligence of the said Advocates or their substitutes. 7 
And Ave the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by 

me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said 

case until the same is paid up. 
IN WITHNESS WHEREOF I/we do here unto set rny/our hand to these present the contents of which 

have been understood by me/us this day of 20. 
Accepted, : 

c \wi nee ee 
S\ 

Advocate(s) ™) 

DELHI DEVELOPMENT AUTHORITY for Pane Bete AUTHORITY 
Vilas Gadan New Nelhi-23 : SE/OCC-1 
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